—_— Regional office \I ) I_ FE
% Madhya Pradesh Pollution Control Board \\ﬁ Lflt {
17, Bharatpuri Ujjain, Telephone no. 0734-2510984 Bt
Email id: romppch_ujjain@yahoo.co.in
sNo/2EAuprcB /RO /2024 / Ujjain, Dated  B1 ] & ] R 922y
To,

Smt. Parul Bhadoriya
Advocate, Hon’ble N.G.T (CZ)
Bhopal (M.P),
Subject:  Hon’ble NGT Original Application No. 140/2024 “Dharmendra
Singh Bhadauria Vs State of Madhya Pradesh & Ors.”
O0——

Please find enclosed Joint Committee Inspection Report in the Matter
of Original Application No. 140/2024 “Dharmendra Singh Bhadauria Vs State of
Madhya Pradesh & Ors.” Against Hon’ble NGT Central Bench Bhopal order dated
31* May 2024. The next hearing of case is scheduled on date 02.09.2024.

Enclosed: As above %{.@1 \
/’;‘i
21 IV?D

(H.K.Tiwari)
Regional Officer, Ujjain
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Joint Committee Inspection Report in the matter of
“Dharmendra Singh Bhadauria Vs State of Madhya Pradesh
& Ors.”

Hon’ble NGT (CZ), Bhopal vide its order dated 315t May, 2024
in OA no. 140/2024 “Dharmendra Singh Bhadauria Vs State of
Madhya Pradesh &Ors’ directed as under vide para 6:-

We deem it just and proper to call a report on the matter in
issue in present Original Application, from a Joint Committee
consisting of:-

1. One representative from Collector, Ujjain, Madhya Pradesh

2. One representative from Secretary (Environment), State of
Madhya Pradesh

3. One representative from the Member Secretary, Madhya
Pradesh Pollution Control Board

The Committee was directed to submit the factual as well as
action taken Report to the Hon’ble Tribunal. The joint committee
constituted comprising of the following officers:

1. Shri Anukool Jain, Additional District Magistrate, Distt.
Ujjain

2. Shri. Hemant Kumar Tiwari, Regional Officer, M.P.
Pollution Control Board, Ujjain

In compliance of the above direction, the joint committee
visited area under question in Ujjain on 29% August, 2024 to
assess the factual status of allegation made in petition.

The other officials present during the inspection are SDM
Ujjain city, Shri Jagdish Prasad Malviya, Executive Engineer,
Zone no. 6 Nagar Palik Nigam Ujjain, Shri S.K. Sharma, Sub
Engineer, Town and Country Planning Ujjain, Shri D. C. Surage,
Assistant Engineer, Water and Resource Department, Ujjain
along with the Applicant Shri. Dharmendra Singh Bhadauria.
Representative of Mittal Resort Shri Parag Mittal were also
present at the time of inspection. The Panchnama prepared at



the time of inspection is annexed as Annexure- i

The main contentions of the petition is “Issue raised in this
application is encroachment by non-applicant no. 5 in the green
area of River Kshipra within the limits of 200 meter from the Holy
River Kshipra, within the prohibited area situated in municipal
limits of Ujjain.” .

The committee made the following observation during site
visit on the above mentioned issues:-

1- Town & Country Planning Ujjain has granted the site
approval to Smt. Meena Mittal W /o Shri Vijay Mittal, Adi
3, 22 Patwa Bakhar Patni Bazaar Ujjain vide their letter
no. 149 dated 31.01.2012 for the development of Hotel in
the area 0.418 hectares on survey no. 68/2/2/2 and
68/2/2/3 Gram Nanakheda, Ujjain is annexed as
Annexure — 2.

2- Nagar Palik Nigam Ujjain has granted Bhawan Nirman
Anugya vide their letter no. 775 dated 30.07.2012 to
Smt. Meena Mittal W/o Shri Viay Mittal, Smt. Sarla
Mittal and Smt. Jamna Mahajan W/o Shri Umesh
Mahajan, survey no. 68/2/2/2, 68/2/2/3 Colony Marg
Nanakheda Haripharak Ring Road, Ujjain annexed as
Annexure - 3.

3. Consent to Establish is granted to M/s Mittal Avenue,
Plot no. 67, by outward no. 11113 dated 23.10.2015,
CCA Fresh is granted to Hotel Mittal Avenue, Plot no. 67
by outward no. 12066 dated 08.02.2016 & CCA Renewal
is granted to M/s Shree Balaji Enterprises, Plot no. 67
by outward no. 20485 dated 14.11.2023 by M.P.
Pollution Control Board is annexed as Annexure - 4.
The consent application for the remaining part of the
hotel is under process.

4- Revenue Inspector, Tehsil Kothi Mahal, Ujjain has
submitted report to Sub Divisional Magistrate, Anubhag



Kothi Mahal, Ujjain regarding demarcation/site
inspection of survey no. 68/2/2/2, 68/2/2/3, 69/1/2
and 69/3 is annexed as Annexure- S.

According to Upper Collector, District Ujjain letter no.
8394 dated 05.10.2023 addressed to SDM Revenue,
Kothi Mahal reveals that Hotel Mittal/ Mittal Resort,
Nanakheda Ujjain has encroached green belt area beside
the river. up-to 200 meter from the revenue map
boundary of river by constructing Marriage garden, arca
0.47 hectare, Godown of size 25x60 Sgm, Swimming
pool and Cottages area 0.17 hectare at different survey
no. Copy of letter is annexed as Annexure-6.

SDM Revenue, Kothi Mahal vide letter no. 456 dated
27.10.2023 has written to Commissioner, Ujjain
Municipal Corporation to direct the concerned to remove
the encroachment (permanent construction) from green
belt is annexed as Annexure-7.

Building officer, Zone mno. 6, Ujjain Municipal
Corporation has issued following letter to Vijay Kumar
S/o Kishan Lal, Meena W/o Vijay Kumar, Sarla W/o
Pawan Kumar, Jamna W/o Umesh Mahajan survey no.
67, 67/1, 67/2, 68/2/2/2, 68/2/2/3 Hariphatak Marg
Ujjain.

M.P.N.P.N
Adhiniyam
S. No. Letter No. 1956 Subject
Section
1 945/2023 Section 307 | fa=T ;ﬁTﬁ
g?t?:ﬂl 2023 ~ gt
A28 Ao
q
2 946/2023 Section 307 | fgaT F:ﬂ?f%
datec oo fe 3R
04.12.2023

A



- e
&
3 993/2023 | Section 436 | 3@y feOT
dated
20.12.2023 o b =
| e H

Above mentioned letters are annexed as Annexure-8.

b

During Joint Committee inspection of the site as guided
by ADM, District Ujjain, SDM, Kothi Mahal, Ujjain,
Officials of Town and Country Planning, Ujjain Municipal
Corporation and Water Resources Department by taking
bank of river as a base point 200 meter distance from
the origin and High Flood Level (HFL) have been marked.
However previously demarcation was already carried out
by the Revenue Inspector, Tehsil Kothi Mahal, District
Ujjain.

Photographs taken during the visit is annexed as
Annexure-9.

Conclusion:-

Further necessary action is to be taken Dby Ujjain

Municipal Corporation regarding encroachment as mentioned in
demarcation report.

Recommendation:-

Ujjain Municipal Corporation shall remove the aforesaid

encroachment portion of green belt area at the earliest.

S
?’;ﬁ/ [Anum:t

(H.K. Tiw
Regional Officer Additional District Magistrate
MPPCB, Ujjain District Ujjain
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SITE PLAN OF PROPQSED CONSTRUCTION OF HOTEL WITH

BASEMENT ON SURVEY NOS.68/2/2/2 & 68/2/2/3 SITUATED AT
NANAKHERA, HARIPHATAK - MAHAKAL RING ROAD, UJJAIN(M.P.)

AREA STATEMENT

AREA OF LAND ‘A’
( ALREADY APPROVED FOR HOTEL)

AREA OF LAND 'B'
( PROPOSED FOR NEW HOTEL)
AREA UNDER GREEN BELT

NET PLANNING AREA

EXISTING GROUND COVERAGE PORTION ‘A’
PROPOSED GROUND COVERAGE PORTION 'B'
TOTAL GROUND COVERAGE (EXIT.+PROPO.)

TOTAL LAND AREA (A+B = 4490.00+4180.00) : 8670.00 SQM

1 1779.28 SQM

: 2400.72 SQM

: 407.26 SQM (9.07%)
: 341.85 SQM (14.24%)
:749.11 SQM (10.87% OF NET PLAN.A)

: 4490.00 SQM

: 4180.00 SQM

OTHER'S OPEN LAND

NET PLANNING AREA : 6890.72 SQM
MAXIMUM PERMISSIBLE GROUND COVERAGE : 33.33%
MAXIMUM PERMISSIBLE HEIGHT (WITH G+3) :12.00 M
PERMISSIBLE F.A.R. : 1.50

> .’f _——

OWNERS ARCHITECT

-4 HARIPHATAK - MAHAKAL RING ROAD 45.00 M WD.)

<—TO INDORE

M
I

1. Smt. MEENA MITTAL W/O Sh. VIJAY MITTAL
NnerGraf
2. Smt. SARLA MITTAL W/O Sh. PAVAN MITTAL
Bala mita|
3. Smt. JAMNA W/O Sh. UMESH MAHAJAN
Jamy,

4. Sh. PAVAN KUMAR MITTAL S/O Sh. KISHANLAL|

5. Sh.. VDAY KUMAR MITTAL S/O Sh. KISHANLAL

31 Kaapres bierg,
Frougan] ULMN (ARY

TO MAHAKAL —>

08 NO. : 46/06,89/11

DRG. NO. ;01

DATE : 15-6-11 @ N
SCALE : 1:500 %
UM.C.L. NO. :26/10-11

T. & C.P.L NO.: 16AR/10  |——

CA.REG. NO.

: CA/79/5391 DRAUN BY - ANIU

V.B.FADNIS L ASSOCIATES
ARCHITECTS & ENGINEERS

31, KSHAPANAK MARG,
GHASMANDI ROAD,
FREEGAN), UDAIN
PHONE NO.- 2517560 (O)
MOB. NO. - 98270-15151

e S MR

LR

PR i isara I L el St ats) »

s =




Aﬁﬂmw&\g

T i (e afPran T tees @ ufire g PR
oo e e Py aEt :

01650 0 e 5

e 175 yrerrm gro 7 20 /00 S
Ry, PR TILES
L AT ey

1= fwdt ey v wleph Rioa B

2 A e Pera e fron e
1= afht s e e ) i T

i ats g8 /2/2/2, 08/2/2/3 TR rarder pRes fin 9 i
: ‘ﬂmﬂ’mﬁﬂmmmﬁziﬂmﬁﬁiﬁm:mﬁmﬂﬂmm- 378
i aen T aronil

R, 200413 B Tt A wrm Prsfor e Frfen
o e &0

e Y HoE o b1
o, e FPmfor s g 2. A e T 2014

are @ qf wege
i 21687 oot

% Al g ¥ At I A g7] FATA-TA 1P
y g e P e R A S e A Arew P &3 2
LERd

frex &g Fifke FA Remrrasl 712 e e 9 A WA A
4 39 fa 30 nmq;mm?uumﬁmrﬁ* ey g 7 T

ﬁﬂfﬂranmﬁﬁmﬁlw’rﬂ'?ﬂmaﬁmﬁ‘r#i
1—oRaR ﬁﬁmﬂmﬁ#a‘iﬁﬁmmmﬁaﬂaﬁmﬁn ey s fvmr 4

arfaar £
5 A A v uf o Rl TR yuq g Pudfo Tl AL
g 3f) st Fmior & oA AT TG 193,180, 13920 - 1993, 43261993
_ 1993 SR A A e Rardsr e

13827 1083 138281983, 13935
e oot 70

apfatene s gfafm & ol e A o

FTaiern T HEE w1 >

e wEm dm g BEH ) ardwEEeea A fBy MO W 50 e oft ward A
erdam frm W |

6 mﬂ,m.mﬁﬁﬁargﬂﬂmﬂﬁﬂﬁﬁ?ﬂmﬁiﬁﬁm%mm%Em
Fuay TR

W-mﬁﬁmwmﬁﬁmml '
7 ﬁnhmtt:ﬁﬁqﬁﬁrh%aﬂmﬁzsﬁm@aﬂ a1 42 Ae il g
. Pt T e g

th i ]

e I W0y | gl <y Tgany vl

g g Tafor @ 2R YR
s, Pl if ST SEEE ft T urel) ) A ORI LR
a1 e wrft|
8 A A w4 WIS 2y (Soll

9 q-s'ﬁnﬁnkwﬁfﬂuﬂﬁmﬁm
m‘#ﬂﬁmﬁﬁmﬁwm‘muﬁ

e e -
10 mﬁﬂﬁﬁﬁmﬁfﬁﬁﬂﬁmmqﬁmmwmﬁmnﬁm
Prywt A W |

5@ o v @
e e el vl v e

E T

rrae wRnElE A4 W

13

O

Scanned with CamScanner

1



T O N s TR 3
8 A v g qre ST ux Rt @Y ST BT A M
TITBRS 77| ; X S | |
4 PRS0 ey oy qver @ ST 2 9T o ‘f
15 U1 98 W wRwy F smaea w9 ¥ oy A TE WG T Ty
Y ST | T E
16 %7 3awr Ay R frmy 1084 Fifde wraumEY vd ol mew
BT | . "
17 T&CP (7R oonl 7 f3w1) @ 0 3671 2011—2015 RAID 3-11-12 d g il
131&—-13_2& RSP 10~5-2013 BT JPRY: YT BT ST | 3

18 AW W N i o S 240 A <l W
19 ST QIR ¥ oy o T SCT—STeTT YT 7T | :
2 R 3 g e ) o e @) oY) 3
1 MOS Front120m 2 SideM.05.750/7.50m T (21) Back M.OS. 7500

1
- - ~

A Wl 7 A0t g2l AR o _.
DX D G4 Hafere fmy Bl N.O.C. &ft 511 ayasuas gty
R D IR BT Siffery 29) ST/ Frérasne 15

-
% 3 rjlu 'rf.:

------- 1 -;‘-:F "-F.".* .__-.__..;_..._-;-1,_“_ =t =

A IE] G r.lE-.J_'- o HD Ty =—r— oy N e 2 —
MY WAnse T TPy

z - ke BN Ly (= s




i
G — i
1 e . e &
b
ao. 0o |
E: prendl | amenn
- illl..l-ll.il.
vy
[ i
e E =
P } “
] nlin
——yy iy ..lF.I.ll.ll.l.ll.ll_ [ —
R Vi —
T 1 Pei

.|I|I...u RN
= amnk
E |
= — "_ ..
= i T - j Aema
g ﬁ =_— AE 1
w LI|1H HWh_ al..a.nul.lud.._ === ‘__.‘ W I.1 |_. - L
= = = el & —e
e L e . i -
— R APRSE EACLRE FLECH A s T =TT 5
£
e = 1 L_ e
o e —— llh“ﬂllllli|]|||\
e e e e e o e i — 1
| e | LeAm [ P spaam | drmam | ] i
== - | |
Jaed _ il
r..|r1. r —— i man _f.._ 1 1 ||_....__|... il.r
i FORET
=1 ._Hn. 2l L FEn R - mﬁr |5 i _ =
| - 3 i | L Ln | - it
X Faraal L }
* (£ THT] ] L] L m
tmas . z
_ _ PE 1By _ o
17— ﬂl\.”ﬂg # E._u‘-fu_! _.,..__._-l..“_ Mrlr._h.u.v. \ﬂ;.”_.\...i... 3 & -
; . — _ N .,_.,.__.. ! .mum s
e — w 'y Frl -
= __ _ﬂf i, A IM/. T
= " el
=T M.. L L e e O Arp hmnrl..mh,h........ e
T | SR | e | S| S| s == e
e = T TR
E == L=
- - | e A foca s, Y —
Lo i e trrea R R L,
T S & ATa TLEEH B
P S b e =
AREA STATEHENT L = =" ey e e
LESTING & Mo CoNSTRATTION OF MOTEL s T wa i i o 2o ! s L —
b L L =T L g |
ﬂ:r...é...n...r._._.E:-.__tEw LIMUATED W ——— | e i
ki | _E CAmgA e
T ikl b i e il + PR BT D nf U A o s AR Wi 338 '
WOAL Llalwm g \ e L B | P A T ek (R0 PDOR WL
UB) O e HEmEVCSSETa, | HEE .
(R W s W ey B fri gy 3 |
T e o wahs v s EA LS SUETIAYE, | BEIE
B e g e B i t-.-.llr w -ﬁ.iqliﬁﬁ‘hﬂﬂuﬂqﬁ ﬁﬂﬂﬂ
— W ! B el s 1 o A D e AR i Iuﬂ
i s S ...1.1.-... i s s 7 o B L g e L L .
i~ ' 3 - — .
e e B0 T A bk e al e e - e R
Vi i L B i b ] B e ....,...Hﬁ - -t T T P
b I i, e ® b B § T el o e D TE W R bl Tt e
= .l_.nl..rq...-.:.-l.-_!'_..r‘-l-_.rf e g 8RO - - .|...| -
| vaine =i e i e e e
i i L -
mLy - ey S o i - )

Scanned with CamScanner



Annexuye - C\

—— Maudhya Pradeshn Polluticn Control Board
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ORANGE -BENMALL CTE-Fresh VALIDITY: EST CONSENT NO: CTE-33252 PCB ID: 23427

Ta,
Mis. Mittal Avenue
Plot No. 67, 10- Alakhadham Nagar Ujjain,
Hariphatak Ring Road, Nanakheda, Ujjain (M.,
Dist : Ufjain, Tal 3 Ujjaing,

Subject: Grant ol Consent 1o Establish under section 25 of the Water (Prevention & Control of Pollution) Act. 1974
Ref: Your Consent to Estublish Application Receipt No, 122047 Dt 14/10:2015

Without prejudice ta the powers of this Board under section 25 of the Water ( Prevention & Control of Pollution)
Act, 1974 and withour reducing your responsibilities under the said At in any way, this s to inform you that this Board
grants Consent 1o Establish for sewimg up of an hotel ©aetivities ar 0= Adakhadbam Nagae Uain (M) Hariphatk Ring
Road, Nanakheda, Uipan aveI5) Phone No, 8818844444

SUBIECT TO THE FOLLOWING CONIHTIONS &~

m Loeation: 10 Alakhadham Nagar Upain (M. P} Hariphatak Ring Road, Nanakhedo, Ujain (M. P), Contact Na.
B NRdabebdad

b.Product & Production Capacity: Rooms - () (Sixiy)

The consent (for gperation) as required shall be granted to your hotel after fulfillment of all the conditions mentioned
above. For this purpose you shall have 1o make an applicanion 1o this Board m the preseribed proforma-at least two
months belore the expected date of commissioning of your hotel. The applicant shall not operate the unit without
obtaming consent tor operation trom the Board and shall not bring in 1o use any out let for the discharge of effluent .

Enclosures:-
* Condimons under Water Act
* General conditions

P RA”EEN Drigitally wgned by FRAVETH KLiM,

THIVLDS

DR E= L AP B0 LITRON (LN
KU M A R BOMAL, gape NEGAOMAL DFHCER

PO ECaducA 560 1. it Madbys

TRIVEDI  seemsimsassds

Digitally Signed (Physical Signature NO T reqguires)




Consent Order M.P. Pollution Control Board -Ujjain
17- Bharatpuri, Ujjain

LIJAIN

ULITAIN

Tele: DT34-2510984

ORANGE-SMALL CCA-Fresh CONSENT NO: W= PCH ID: 23427

To, i
Mis. Hotel Mittal Avenue,

Plot No. 67 Hariphatak Ring Road, Nanakheda, Ujjain
Dist: Ljjain,

LS

Subject: Grant of Consent 1o operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974
Ref: Your Consent 1o opernte Application Receipt Mo, 154676 Di. 1370172016

Without prejudice o the powers of this Board under section 25 of the Water {Préevention & Control of
Pollution) Act, 1974 and without reducing your responsibiliies wnder the sud Acts in any way, this'is to inform
vou thit this Board grants Consent w operate Hotelfacuvaties one calendar year from the date of Commission of
Hotel at Plot No. 67 Hariphatak Ring Road, Nanakheda, Ujjain (M.P).

SUBJECT TO THE FOLLOWING CONDITTONS -

i Location: Plot o, 07 Hariphatak Ring Road, Nanakhedu,
[y I'he capital investment in lakhs: 250
. Produoet & Prodoction Capreity:

Product .- Oty Qty. In words

Rooms o 2 (IR Sixty Rooms Only B

The consent (for operation) as required shall be pramed o vour howl aiter fulfiliment of all the
conditions: mentioned above,  For this purpose you shall have (o make an application to this’ Board i the
prescribed praforimg at least Six months before the expected dute ol commissioning ol your hotel. The applicant
shall not operate the unit without obtaining consent for operation from the Board and shall not bring in to use any
out let for the discharge of eMuent

Enclosures:-

* Conditions pertming o Water At
* Creneral condinms

e Seeding from [0 40 PRAVEEN KUMAR TRIVEDI
Regional Officer

e-Signed On 08/02/2016 17:02:50

(Qrganic Authentication on AADHAR from UIDAI Server)
' N D ki TPAV # 6327059720

Consent No:W-35207 Validity:3112/2013, Outward No 12060.08/02/2016, TRAV # 6327LS872Q —
Pronlioc PDF wilthoul this message by purchasing novaPDE (htlpdiwwe nioyapdt comi) 65)
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['_ ORANGE-SMALL

l CCA-Renewal CONSERT NO: *** PCB ID: 23427
e / 9 : - i
Guwarﬁmﬁl 172023 Consent No:AWH-117284
To,
The Occupier,

M/s. Shree Balaji Enterprises,

Plot No. 67 Hariphatak Ring Road, Nanakheda, Ujjain (M.P),
Dist : Ujjain, Tal ; Ujjain, SIDC : Not In SIDC, Latitude : 23.1593 Longitude : 75.7791

Subject: Grant of Consent to Operate under Section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981 and Authorization under Hazardous and other Waste (Management
& Transboundary movement) Rules, 2016

Re: Your Consent to Operate Application Receipt No. 1300420 Dt. 03/10/2023 and last communication received on
Dt.30/09/2023

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 31/12/2025 & authorisation up to 31/12/2026, subject to the
fulfillment of the terms & conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Plot No. 67 Hariphatak Ring Road, Nanakheda, Ujjain (M.P.),
b. The capital investment in lakhs: Rs. 888

¢. Product & Production Capacity:
Product

S | Qtylyear |
60.000 NOS |

Note:- For any change in above industry shall oblain fresh consent from the board.

B R-Dﬂlﬂi

The Validity of the consent is up to 31/12/2025 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* Conditions under Hazardous Rules
* General conditions

e = Signature NBJ_V rified /ff{&éﬁ-’
S (ol Digitally Si ne?j ; ;
74 H.K.TIWARI,E:E.
Caplaly Sym =t Andian Date: 14/11/2023 06:17:55 PM HEMANT KUAMR TIWARI
{Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAY # SBT4PLPY23
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. CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
. The daily quantity of trade effluent of the unit shall not exceed 1.500 KL/day, and the daily quantity of sewage of the unit
shall not exceed 9.000 KL/day
2. Trade Effluent Treatment:-
The applicant shall operate and maintain effluent treatment system as per the proposal submitted to the Board and maintain
the same properly to achieve following standards-

pH Between 55-9.0 I[Tns T Notoxesd  2100mgh

Suspended Solids Mot exceed 100 mg/l. | Chlarides Not exceed 1000 mg/l. [
BODs Days 27°C Notexceed 30 mgll

coD Notexcoed 250 mg/l

il and grease Not exceed 10 mg/l

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.
3. Sewage Treatment ;- The applicant shall operate and maintain sewage treatment facility to achieve following standards-

ok Between 55-90

Suspended Solids Nt exceed 100 mg/l.

BOD 3 Days 27°C Mot excecd 30 mg/l.

coD Not exceed 250 mp/l.

{0l and grease Mot exceed 10 mg/l.

%fml coliform Mot exceed 1000 MPR/100 ml
[-Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC : 19.000 v.:;wc : Water Source | Remark
|1 | Domestic Purpose 15.000 | gﬁg Borewell '
_ 2 iF loor / I.{tmﬁils! Other Washing [ 3000 | leDﬂ | ]?_.9;:_:_«.&_»._;“_
| 3 |Plantation / Hoticulture | 1060 | 0000 | Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green bellt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premiscs.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

7. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

9. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nuture of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iiii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online

through XGN the same to the Board,
Consent No:AWH-117284
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10, Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitering activities by this
Consent.
ii. The applicant shall record for cach measurement of samples taken pursuant to the requirements of this Consent as
follows:
(i) The date, exact place and time of sampling
(ii) The dates on which analysis were performed
(iii)Who performed the analysis?
{iv)The analytical techniques or methods used and
(¥)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Muonitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

11. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

12. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantitics defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

13. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

14. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

| 5. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

16. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

17, Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:-

1.The hotel shall improve their existing Pollution control facilities and maintain the same properly so that the emission and treated effluent
should be achieved within the prescribed standards,

2 The Hotel shall ensure that the treated effluent and emission shall confirm to the standards prescribed by the Board and notified in the M.P.
Gazetie dated 25.3.88 & shall comply with MoEF Notification dated 4th November 2009,

3, The Hotel management shall install adequate effluent treatment and disposal facility for treatment & disposal of effluent. The unit shall
install following pollution control measures within 30 days from issue of this letter :-

« The Hotel management shall construct adequate septic tank and soak pit for treatment and disposal of effluent,

» The Hotel management shall develop adequate arrangement for collection and segregation of solid waste generated along with arrangement

of packaging of each type of solid waste separate .nﬁﬁgﬁ R’S"ﬂﬂ‘ﬂf iul]ﬁcgll‘body for final disposal.

-
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» The Hote! management shall develop adequate solid waste management arrangements, 5o that unhygienic conditions could not be

s gencrated in the vicinity.
4 The unit shall not discharge the treated/untreated effluent outside the premises in any circumstances. The concept of “Zero Dischargeshall
be practiced.
5 The Hotel management shall not do any activity which impact any part of lake/pond/water body.
6 Proper armangements shall be done for complying the provisions under Waste Plastic Rules,2016, to take care of plastic waste, E-Waste
(management) Rules, 2016,Solid Waste Management Rules, 2016, Construction and Demolition Management Rules, 2016, and Hazardous
and other wastes (Management & Transboundary movement) Rules, 2016.
7 Good housckecping practices shall be adopted by the unit. -

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall operate and maintain air pollution control system to achieve the level of pollutants to the following
standards:- i

[Name of section : Capacity Stack Fuel | Control equipment to be installed P.M, SOX,
P o ~ |height(mirs) e NOX(mg/NM3)
| | acoustic enclosure,Fume Extraction
D.G. Sets | ] DIE | System,Green Belt,Hood Cover, Water | 150,100,50
1 Sprinkler,
2. The applicant shall observe the following fuel pattern:
[Name of Fuel [ Quantity il
|Diesel [

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m® (PM10 pg/m’ 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m® (PM2.5 pg/m’ 24 hrs. basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m’

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m’

3, The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housckeeping practices shall be adopted to avoid leakages, seepages, spillages
elc.

8. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below..

(Minimum number of plants to be planted by the unit:-50 Nos. )
Additional Air condition.-

1) The Hotel shall install appropriate air pollution control equipment at all points of emission and shall ensure that these are always kept
running and in good working order all the time. In case of any failure it shall be immediately rectified or some alternative arrangement shall
be made.

(2) The Hotel shall install suitable fumes collection hoods and filters in all kitchens along with vents of adequate heights.

(3) The occupier shall have to provide suitable arrangements for control of fugitive emission.

{4) The Hotel shall install only silent type D.G. Sets. Satisfying the Environmental Standards prescribed in Envirenmental Protection Rules,
1989, The maximum permissible sound pressure level at | mir. From the enclosure surface shall not be more than 75 dB(A).

{5) The Hotel shall make proper arrangement for safe disposal of solid waste and also obtain valid authorization under Hazardous and other

Waste [Management &Trans-boundary Movement) Rules, 2016,
Consent No: AWH-117284
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CONDITIONS PERTAINING TO THE HAZARDOUS AND OTHER WASTES [MANAGEMENT AND
TRANSBOUNDARY MOVEMENT) RULES, 2016:-

[See rule 6 (2) ] FORM-2

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO

THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL
FACILITIES g

1. Number of authorisation and date of issue : §

2. Reference of application (No. and date) : COW-1300420, dt: 03/10/2023

3. COW-1300420, dt: 03/10/2023 of Shree Balaji Enterprises is hereby granted an authorisation based on the enclosed
signed inspection report (can be seen in xgn) for generation, collection, reception, storage, transport, reuse, recycling,
recovery, pre-processing, co-processing, utilisation, treatment, disposal or any other use of hazardous or other wastes or
both on the premises situated atPlot No. 67 Hariphatak Ring Road, Nanakheda, Ujjain (M.P, Phone No. 8818844444

Details of Authorisation

Category of Hazardous Waste as per TAuthorised mode of disposal or recycling  Quantity
the Schedules 1, 11 and 111 of these rules or utilisation or co-processing, etc. (ton/annuim)
Used or Spent Oil(5.1) DST,REU = 0.050-M.T

(1) The authorisation shall be valid for a period of 31/1 2/2026

(2) The authorisation is subject to the following general and specific conditions (Please specify any conditions that need
to be imposed over and above general conditions, if any):

A. General conditions of authorisation:

I. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules made
there under,

2. The authorisation or its renewal shall be produced for inspection at the request of an  officer authorised by the State
Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other wastes except
what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the person
authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation is being
granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their possible impacts and
also carry out mock drill in this regard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board guidelines on
Implementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous Waste and Penalty

7. It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close down the
facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental occurrence and
its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing or
utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific conditions of
authorisation.

I1. The importer or exporter shall bear the cost of import or export and mitigation of damages if any.

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.
Consent No:AWH-117284
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13. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest and Climate
: Change or Central Pollution Control Board from time to time.

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

15. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically
so as not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal
to dumping site, If required. .
B. Specific conditions:
1. The industry shall display the information on hazardous waste generated on notice board of size 6’ x 4" (in Hindi &
English) outside the unit main gate along with quantity and nature of hazardous chemicals being handled in the plant,
including wastewater, air emission and hazardous wastes.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the State
Pollution Control Board.

Additional Haz condition:-

1. The industry shall obtain insurance under Public Liability Insurance Act, if applicable and shall submit a copy to the
board.

2. Any unauthorized change in production capacity, process, raw materials, personnel, equipments etc. as mentioned in
the application by the person authorized shall constitute a breach of this authorisation.

3. The unit shall maintain the records of hazardous waste as per the Form-3 of rule 6(5) and shall online submit the
annual return in Form-4 as per rule 6(5) 20(2) to this office on or before 30th June every year and preferably before
30th April.

4. The information regarding quantity of hazardous wastes generated and its analysis report should be sent to the Board
online at least annualy.

5. Hazardous Waste Storage Site & Danger signboard shall be provided with all safety devices at the storage sile.

6. The authorized person shall inform the name and address of the contact person / occupier responsible for hazardous
waste management.

7. In case of importing Hazardous Waste, occupier shall apply to the M.P. Pollution Control Board, 180 days in
advance in Form-6, for permission to import of the waste as per Rule 13(i) of Hazardous and other Waste (Management
and Transboundary Movement) Rule 2016 as amended up to date.

8. In the event of any accident due to handling of hazardous wastes, the authorized person must inform immediately to
the Regional Office & Head office of the board on fax/telephone/email-it_mppcb@rediffmail.com about the incident
and detail report should be sent in Form No.5 as per Rule-10 of Hazardous and other Waste (Management and
Transboundary Movement) Rule 2016 as amended upto date.

Consent No: AWH-117284
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*  GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.

Non Hazardous Solid wastes:-

!T}'pe of waste Quantity Disposal

| Serap/ Plastic packing material wood, card board, gunny begs clc Sale to authorized pany/As Per CPCB.
MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,

upon the representation of credentials:  ~

a. To inspect raw material stock, manufacturing processes, reactors, premises et to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5, This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Adr Act.

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:-

SPECIAL CONDITIONS:-

1. Hotel shall have to provide adequate facility for proper treatment of domestic waste water. The Hotel shall ensure that the
quality of treated effluent shall conform to the prescribed standards of the Board & notified

in M. P. Govt. Gazette dated 25.03.88 and 15.11.2002

2. The hotel shall install & commission the sewage treatment facility before start of activity.

3. The quantity of the domestic effluent shall not exceed 25 m3/day respectively

4. The treated effluent shall be completely reused within the premises. No effluent shall be let outside of hotel premises in any
circumstances.

5. The hotel shall monitor the quality of treated effluent and report shall be submitted once in year.

6. A separate electric meter shall be installed for running the scwn_!%e treatment plant and reading shall be submitted to the
Consent Nn:iWH-ll 84
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Board.

7 Hotel shall do extensive tree plantation within premises for general improvement of Environment.

8 Hotel shall submit environmental statement to the Board annually before 30th September.

9. Water meter shall be installed and consumption of water shall be recorded and statement shall be submitted to the Board.

10. Good housckeeping shall be maintained within hotel premises.

11 In case of change of ownership/ management, the name and addresses of new owners/partners/directors/proprietor should
immediately be intimated to the Board.

12. Any change in Hotel capacity (Rooms), shall be intimated to the Board. For any enhancement of the above prior permission
of the Board shall be obtained.

13. The Board reserves the right to revoke the consent as and when deemed necessary, Board also reserves the right to
amend/cancel above condition as and when deemed necessary.

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention &
Control of Pollution) Act,1981 and the Authorization under Hazardous Waste (Management handling & Transboundary
movement) Amended Rule, 2016 is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

L
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Dty Bl wo B Adlaas HEMANT KUAMR TIWARI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # S8BT4PLP923

Consent No: AWH-117284
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